IN THE CENTRAL ADMINTSTRATIVE TRIBUNAL : HYDIRABAD BENCH

AT HYDERABAD

4

0.A, NO, 434 OF 1997
- DATE OF ORDER : 24.8.98
BETWEEN 3

S. Sobha Sree )

K. Arumugam

..+ Avpplicant(s)
AND
l.  The Sr. Supdt}-bf_P.O_

ChittoF Division, Chittor.

2, ‘The Dist., Employment Officer
'Chittoor.
]
Vs

en e R@Spondents
Counsel for the Applicant - Shri K. Venkateswarlu
Counsel for the Respondents - Shri _v. vinod Kumar . -
Counsel for the State of A.P, - Shri P, Naveen Rao
Coram 3 - L.
The ﬁon'ble Justice Shri D,H., Nasir —- Vice Chailrman
The Hon'ble Shri H. Rajendra Prasad - - Member (&)

(Order per Hon'ble Shri H. R jendra Prasad, Member (A))
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(Order per Hon'ble Shri H. Rajendra Prasad, Member (A))

Heard ®s/Shri K. Venkateswarlufor the Applicant(s)
Shri /ms V. Vinod Kumar for the Respondents and Shri

" B. Naveen Rao for the 3tate of A.F.

The. orders passed by this Tribunal today in 0.A%L

0. 987/96 shall be complied with in this O.A. as well.

A copy of the orders pasced in O.A. No, 987/96

shall be kept on record of this file and alsc supplied

to the RespOndentsrto facilitate further action.
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The following direction is issusd:

been permitted to appoar

for the test exanination/interview held on 7-5-9%, or on any

- subsequent date, in pursuance of the interim orders passed by

this Tribunel on 3.9,1997, the results of the said rxaminz+tion

ghall be declared forthwith, and the merit-based selected
Candidate shall be appointsd now, Thié is in kcepinglwith the
' ;

judgment of

Rrishna Zist. #.P. Vs. K.L,H,Visweshwara Rao ahd others (1996)(5)

SCaLE 676, as well as Govt.of Indie, Dept.of Pergonnel and

BRANKAENY Training O..0o0, 14024/2/96-Estt, (D) dated 18-5-1998,

Thus, the OA is dlsposed of finally, No costs.
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Disposed of with directions

Dismigsed. ‘
Dismisked as withdrawn.
Dicmissed for DEfault. - ) N

OrderedARejected,

No prdexr as to Costs'i;
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